
Central Administrative Tribunal 
Principal Bench: New Delhi 

OA No.4149/2016 
 
          New Delhi this the 20th day of December, 2016 
 
Hon’ble Shri V.Ajay Kumar, Member(J) 
Hon’ble Ms.Praveen Mahajan, Member(A) 
 
Ms.Ankita Kumari, Age 25 years 
D/o Sh. Uma Shankar 
R/o House No.124, Gali No.3, 
Shakti Vihar, Dayalpur, 
North East Delhi-94.                                      -Applicant. 
  
(By Advocate: Shri S.S.Parihar) 
  

Versus 
  
1. The Director of Education, 
    Directorate of Education 
       Old Secretariat, Civil Lines, 
       GNCT of Delhi-110054. 
  
2. The Joint Director (Planning Branch), 
       Directorate of Education 
       Timarpur, GNCT of Delhi-54.                  -Respondents. 

ORDER (ORAL) 
By Mr.V.Ajay Kumar, Member (J): 
  
       Heard the learned counsel for the applicant. 

2. The applicant, who had worked as Guest Teacher in the 

academic year 2013-14, filed the present OA seeking the 

following reliefs: 



       “(a)     To direct the respondents to re-engage the 
applicant                   as Guest Teacher (TGT-Maths) within one 
week after                  the disposal of this OA. 
   
        (b)      To direct the respondents to consider the 
applicant                    on duty w.e.f. 05.08.2015. 
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(2) 
 

        (c)       To award cost of the proceedings. 
  
        (d)      To pass any other order which deemed fit and 
proper                    in the existing facts and circumstances 
of the case.” 
  

3. It is submitted by the learned counsel for the applicant 

that the applicant made Annexure A/4 representation dated 

04.02.2015 seeking to appoint her as Guest Teacher in the 

capacity of TGT (Maths) for the academic year 2015-2016, but 

neither the respondents have considered her representation 

nor passed any order till date. 

4. Since the academic year 2015-2016 has already been 

expired and the academic year 2016-17 is also coming to an 

end, we dispose of this OA without going into the merits of the 

case by permitting the applicant to make a fresh representation 

at the appropriate time seeking consideration of her case as a 

Guest Teacher-TGT (Maths) for the academic year 2017-2018. 

If such a representation is made, the respondents may 

consider the same, in accordance with law, along with 

others.  No costs. 



 
 
(Ms.Praveen Mahajan)                                  (V.Ajay Kumar) 
      Member (A)                                                  Member (J) 
 
/kdr/ 
 


